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INTRODUCTION 

I, the Chairman, Committee on the We]fare of Scheduled Castes 
end Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this First Report (Eighth 
Lok Sabha) on Action Taken by Government on the recommenda-
tions contained in the Fifty-first Report (Seventh Lok Sabha) on 
the Ministry of Home Aftairs-Socio-ecoriOlllic conditions of 
Scheduled Castes and Scheduled. Tribes in the Union Territory of 
Dadra & Nagar Haveli. 

2. The Draft Report was considered and adopted by the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes at 
their sitting held on the 17·th June, 1985. 

3. The Report has been divided into the following Chapters:-

I. Report 

II. Recommendations/Observations which have been accepted 
by Government. 

III. Recommendations/Observations whicb tile Committee do 
not desire to pursue in view of Government's replies. 

IV. Recommend.ions/Observations in respect of which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

4. An analysis of the action taken by Government on the 'recom-
mendations contained in the Fifty-first Report (Seventh Lok Sabha) 
of the Committee is given in Appendix. It would be observed there-
from that out of 23 recommendations made in the Report 15 recom-
mendations i.e. 65.22 per cent have been accepted by the Govern-
ment; the Committee do not desire to pursue five recommendations 
i.e. 21.74 per cent of their recommendations in view Government's 
replies; 3 recommendations i.e. 13.04 per cent. in respect of which 
replies Of Government have not been accepted by the Committee re-
quire reiteration. 

NEW DEun; 
July 25, 1985, ---,--
Sravana 3, 1907 (Saka). 

K. D. SULTANPURI. 
Chairman. 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tr;bes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by 
Government on the recommendations contained in the Fifty-fint 
Report (Seventh Lot Sabha) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes on the Ministry of Home 
Affairs-Socio-economic conditions of Scheduled Castes and 

"Scheduled Tribes in the Union Teaitory of Dadra and Nagar HaveH. 
1.2 In Para 2.8 of the Report, the Committee had expressed 

their unhappiness about the shortfall in expenditure against the allo-
cation for Sixth Plan and had recommended that a senior officer 
should go into the question as to why there hat! been consistent short-
fall in expenditure during the first three years of the Sixth Plan and 
suggest suitable remedial measures so that allocated funds ar", utilised 
fully for the development of the tribal people who constituted 78.82 
per cent of the total population as per 1981 census. 

1.3 In their reply dated the 22nd November. 1984, the Ministry 
of "Home Affairs have stated that the reasons for shortfall in expendi-
ture during the first three years of the sixth plan have since been looked 
into thoroughly and the following remedial measures hENe been 
taken:- . 

(a) The Department have been instruc1ed to submit neces-
sary proposal for croation, of posts to tho competeDt 
authority with full justification well in advance to avoid 
delay. In case of unavoidable delay stop-gap arrange-
ment is made to obviate delay in implementation of 
scheme as far as practicable. 

(b) A new Division of Public Works Department has since 
been created to cope with the increased construction 
work load. Further strengthening of PuNic Works Do-
pa-tment is proposed during Seventh Five Yoar Plan 
wherein creation of 7 Divisions and one Circle is en-
visaged. In order to facilitate Forest Department to 
undertake construction works of their own, the Dadra and 
Nagar Haveli Forest Civil Works Rules, 1984 have been 
framed and are now being operated. " 

(c) The trend ~ expenditure in respect of each and every 
sector is monitored and reviowcd ev«y month by the 
Collector BDCl coacerted efforts are made to reIIJOW 
bottleaecb. if any. 



1.4 The Committee are not satWied with the reply of the Govern-
meat and would like to be apprised lIB to what speciftc adioD has been 
taken feIiInling strengthening of Public Works Department. The Com-
mittee also desire that a senior officer should be appointed to overtgee 
the expenditure trend vis-a-vis financial oudays in respect of various 
1edOhi. 

1.5 In para 2.21 of the Report the Committee had noted that 
most of the states had enacted legislation like Debt Relief Act to 
wash out the old debts of people belonging to weaker sections. The 
Conunittee had recommended that similar legislation should be made 
applicable to the Union Territory of Dadra' and Nagar Haveli to pay 
off the outstanding debts of triba1s. 

1.6 In their reply dated the 22nd November. 1984 the Ministry 
of Home Affairs have stated that the Union Territory Relief of Agri-
culture Indebtedness Regulation, 1977 was extended to the Union 
Taritory CYf Dadra and Nagar Haveli in the year 1978. An amount 
of Rs. 3.51 lakhs was sanctioned to 11 primary Agricultural Credit 
Cooperative Societies on behalf of 1779 tribal persons under the 
scheme of redumption of frozen debts to make them eligible for fresh 
loans. These tribal persons had defaulted in repaying the debt of 
Cooperative Societies on account of failure of crops and circumstances 
heyond their control. 

1.7 The Committee are not satisfied with the reply of the Govern-
ment and would like to be apprised about the Dumber of person.!! be-
10Bging to weaker sections whose debtc; were washed out by imple-
menting the Union Territory Relief of Agriculture Indebtedness 
Regulation, 1977. 

The Committee feel tltat the per capita amount ginn to Coopera· 
tive Societies on behalf of 1779 tn"bal pel'8Ons is too small for "'inging 
any meaningful relief to them. 

1.8 In para 4.29 of the Report the Committee had expressed the 
view that one mobile dispen"iary was not ~dequate to cater to the needs 
of the tribal people living in remote are;ts of the Union Territory. 
The Committee had 'I'ccommended that the desirability of having two 
more mobile dispensaries in the Union Territory might be considered. 

1.9. In the reply dated 22nd November. 1984 the Ministry of 
Home Affairs have stated that the mobility of the Medical Officer 
attached to the dispensary will be proved more effective than the 
Mobile Dispensary and therefore they proposed to provide vehicle to 



each Dispensary so that the Medical Officer CWl take tour in their 
respective area for domiciliary treatment and for transport of patients 
to referal hospital. 

1. 10. 11ae CODUDittee are DOt satimecl witIa the reply ef tile 
Govenuneiat _'reiterate their e*lier recollllMlldaUon thait the Union 
Tenieory should provide for two more mobile dispensaries 10 cater to 
the needs 01 the Tribal people living in remote areas. 



CHAPTER U 

RECOMMENDA TIONS!OBSERVA nONS WHICH HAVE BElEN 
ACCEPTED BY GOVERNMENT 

Recommendation (SL No. l-Pan No. l.U) 

The Committee note that in the Union Territory 68.S per cent of 
the people are living below the pOverty line. Even though. the target 
is to assist 3000 families to cross the poverty line during the Sixth 
Plan period the achievements in two sectors namely, Agriculture and 
Animal Husbandry has been poor. In Agriculture Sector no families 
were assisted to cross the poverty line during 1981-82 and during 
1982-83 pnly 220 families could be assisted. The exact nwnber of 
families assisted' during 1983-84 is not known. Similarly, in Animal 
HusbQndry Sector against the target of 1000 families the 

'performance was nil during 1981-82 and in 1982-83 only 300 families 
could be assisted. The actual ,achievement during 1983-84 in this 
sector also is not known. The Committee feel unhappy that the poor 
performance to assist the families to cross the .poverty line is due to 
the non-availability of officers and staff to implement the various 
schemes and programmes. The Committee recommend that the 
Ministry of Home Affairs should look into the matter and provide 
necessary staff so that various schemes and programmes can be imple-
mented effiectively to achieve the target of assi~ting 3000 families 
during the Sixth Plan period. 

Reply 01 Government 
The Integrated Rural Development Programme was started' in other 

States in October, 1980. However this progr:amme was initiated in 
,the Union Territory only towards end of 1982. As a matter of fact, 
the Rural Development Agency was established in the month of April, 
1983. Absence of implementing Agency has resulted in shortfall 
of achieving the target of 3,000 families under Integrated Rural Deve-
lopment Programme. However, all OUt efforts have been made in 
recent yean and 1190 beneficiaries have alrealdy been covered under 
the Programme. During the remaining period of Sixth Plan concerted 
eftorts are being made to cover the Shortfan. The staff for Inte-
grated Rural Development Programme has now been sanctioned. 

[Ministry of" Home Affairs O.M. No. 16015119183-UIB dated 
22nd November, 1984.] 

4 
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ReeolllJllelldatioa (81. No. 5-Para No. 3.17) 

The Committee further note that out of 3624·69 hectares of 
surplus land only 1475.62 hectares has been actually distributed 
among Scheduled TribeslScheduled Castes. The land actually dis-
tributed is not even 50 per cent of the total available surplus land. 
The Committee recommend that earnest efforts should be made to 
get the cases settled in respect of land under litigation so that more 
land can be allotted to deserving Scheduled Caste/Scheduled Tribe 
families who are below the poverty line. 

Reply of Govemment 

Of 3624.69 hects. surplus land 1146.15 hectares is not available 
for allotment for agriculture purposes on various r:t:counts 
such as smallness and remoteness al the plot, absence of fertile soil 
etc. An area of 1596.21 hectares has already been allotted amongst 
1176 landless Scheduled Castes/Scheduled Tribes persons. An area 
of 882.33 hectares is under litigation. The cases are pending at 
various level in the Civil Court, District Court and Bombay High 
Court. The matter was pursued by the Administration at the level 
of Minister of Law Justice and Company Affairs, Government of 
India, New Delhi with a view to expedite the disposal of the pending 
cases with the High Court. As a result the Courts have expedited 
hearing of the pending cases. Mos! of the cases were decided in 
favour of the Administration but due to grant of ad-interim injuction, 
it has not been possible to t*e physical possession of the land unci« 
litigation. It is expected that the cases wiM be finally decided within a 
couple of months. Available lands will be allotted to the landless 
Scheduled Castes/Scheduled Tribes families immediately after tating 
up the possession of the land under consideration. 

[MinistrY of Home Affairs O.M. No. 16015119183-JD(B) 
dated 22nd November, 1984] 

Recommendation (SI. NO.6-Para No. 3.18) 

The Committee find that each allottee of surplus land is given 
financial assistance upto Rs. S50-0ut of which Rs. 450 is given 
in kind and Rs. 100 in cash. The Committee feel tb. the quantum 
of assistance is too small to bring about any appreciable change in the 
economic status of the allottees of land. The Committee 
RICOIIlIDeDd that the quantum of aistance to the aJJottees of land 
sbould be increased and it should be ensured that aD necessary inputl 
for development of land are made available to them regularly and at 
reuooable price. 
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.,.,. of G4nerBlneJlt . 

In pursuance of the recommendations of the COMmittee. the 
financial assistance is now being provided under the Centrally 
Spooaored Scheme at an enhanced rate of Rs. 1,000 per individUal 
aUottee. Necessary care is taken to ensure timely supply of imputs 
and developmeat of lands through agencies like Agriculture Depart-
ment and Soil Conservation Department. 

[Ministry of Home Affairs O.M. No. 1601S\19.\83)-ID(B) 
dated 22nd November, 1984]. 

Reeommendation (81. No.7-Para No. 3.6) 

The Committee note that in Dadra wd Nagar Havel. the majority 
of the Schedu1ed Castes and Scheduled Tribes are engaged in agri-
culture. DUring the Fifth Five Year Plan the main emphasis has 
been on creation of irrigation facilities. provisions of fertilisers and 
introduction of scientific methods of agriculture. During the Sixth 
Five Year Plan also there has been emphasis on the Development of 
~cutture, fotests, Dairy Development etc. The creation of neces-
sary infrastructure like irrigation 'fat:ilIties continued to receive im-
portanc~. 

It has been stated that in the Union Territory of Dadra and Nagar 
HavAm there are 118.14 cultivators and the average size of the land 
holding is 2.5 hectares. The Uni.on Territory Administration has 
stated that th~ irrigation potential created through minor irrigation pro-
jects is not adequate to meet the 1'equirement. It has only in the 
year 1974 that a major irrigation scheme was envisaged in col1abo-
ration with the Government of Gujarat and Government of Goa, 
Daman and Diu on the river Oamanganga which is the only peren-
nial river passing through this territory. The· project has since been 
completed and is likely to be commissioned during the current year. 

The Committee feel that keeping in view the small size of the 
agricultur;t holdings which is 2.S hectares there has to be greater 
emphasis on the development of minor irrigation schemes. Moreover 
Minor Irrigation Schemes are less costly than medium and major 
irrigation schemes. ne Committee note with concern that the total 
approved outlay for the agricullblre aact allied services sector during 
the years 1980-~1, 1981-82 and 1982-83 was of the order of 
Rs. 284.40 lakhs. Against this ~Iocation. the actual ClXpeDditure on 
aariculture and allied services was Rs. 256.67 takhs only. The Com-
mittee are not satisfied with the performaJlce of the Union Territory 
Administration. as no satisfactory explanatioa bas been liVeR roprd-



7 

ing the shortfalls in expenditure on Il8ricqltqre. The Committee 
recommend that conserted efforts should be made to utilise fully and 
in time the approved outlays in the agriculture and allied services sector 
so that a larger number of minor irrigation schemes can be made 
operational for the welfare of the Scheduled Castes and Scheduled 
liibes. 

Reply of Goverament 

Regarding shortfall in the Plan expenditure under Agriculture 
Sector .the reasons furnished against Sr. No. 1 above applies mutatis­
mutandis. Keeping in view the re~mmendation of the Committee. 
budget provision to the extent of Rs. 400 l~ have been made for 
creation of irrigation facilities outside the command area of Daman-
ganga Irrigation Project during Seventh Plb!.l. As stated earlier all 
out eUorts are being made to utilise fully and in tiJIle the approved 
outlays in the Agriculture in particular and Allied Services Sector in 
general. Ac; stated inparll No. 2.12 as on 30.~-1984 an amount of 
Rs. 499.20 lacs has already been spent against tbeapproved outlay 
of Rs. 439.00 lacs in the Agriculture and allied sectors for the Sixth 
Plan. 

[Ministry of Home Affairs O.M. No. 1601~119183-ID(B) 
dated 22nd November, 1984] 

R~OIIIIIIeDdatioo (81. No. 8--Para No. 3~37) 

The Committee note that in the Union Territory there are 4398 
agricultural labourers and the prescribed minimum wage till Septem-
ber, 1983 was only Rs. 5.50. The Committee were informed during 
evidence that this minimum wage of Rs. 5.50 wac; fixed in 1976 and 
it has been recently rev~ in September 1983 on the; recommenda-
tion of the Advisory Board on Minimum Wages. The Committee 
recommend that a periodjca~ review for enhancing the minimum 
wage should be made by the Advisory· Board so that the poor Sche-
duled Castes and Scheduled Tribes who are working as agricultural 
~abourers are able to make their both ends meet. The Committee 
JX!inted out during evidence that for the government servants the 
nearness Allowance wa'l being increased from time to time keeping 
in view the rise in price index but for the poor agrcultural labourers 
Government were not worried and the increase in minimum wage 
had taken place after 7 years. The Committee hope that the Union 
Territory Administration will ensure thCitt the minimum wages are 
kept under constant review. 
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Reply of Govemment 
Keeping in view the recommendation of the Committee. neces-

sary steps have been taken to hold meeting of the Minimum Waae.'i 
Advisory ,Board at regular intervals to consider enhancement of 
minimum wage rate keeping in view the trend of price index and 
other related factors. The Administration had enhanced the mini-
mum rates of wages for agriculture employment and other scheduled 
employment from Rs. 5.50 to Rs. 9 per day and Rs. 5 to Rs. 10 per 
day respectively with eff«t from 3-9-1983 vide Notification No. 
ADMILawI134(4)113183, dated 17-8-1983. 

The Advisory Board further recommended the Administrati<tll 
for revision of minimum wages keeping in view the category of work-
ers i.e. skilled, semi-skilled and unskilled, particularly for the emp-
loyment in the construction and maintenanc.e of roads and buildings. 
stone breaking and stone crushing. PU'l'Suant to the recommendation 
of the Board, the Administration has published Notification No. 
ADMILAWI134(VIn), dated 3-8-1984 in thO Gazette of Govern-
ment of India for inviting objcctions or suggestions about the wage. 
rates recommended therein as per the legal requirement. 

The Administration has recently reconstituted the Advisory Board 
on minimum wages under the Minimum Wages Act, 1984 vide 
Notification No. ADM (LAW 1 134(VlII) 184, dated 30-9-1983. 

i1t may be mentioned here that earlier the minimum wages rates 
were revised after considerable period because the Labour Depart-
meat wbichpaally reviews the position of the Minimum Wages 
was established in the year 1979 and the Advisory Board which is 
generally dealing with such a revision. was constituted in the year 
1981. However. with the present regular set up, the minimum wages 
will be reviewed regularly. 

[Ministry of Home Aft_s O.M. No. 1601S/19/83-1D(B) 
dated 22nd November, 1984]. 

lleeomnaeDdatio (SI. No. to-Para No. 3.48) 

The Committee note that in the Union Territory of DOOra and 
Nagar Haveli a number of Housing Schemes are in operation. There 
is a Low Income Group Housing Scheme under which "80 per cent 
of the cost of construction of the house subject to a maximum of 
Rs. 10,000 is granted as loan provided the annual income of the 
applicant does not exceeds Rs. 12,000. There is another scheme 
for the Middle Income Group in which 80 per cent of the cost of 
construction of the house subject to a maximum of Rs. 20,000 is 
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given as loan provided the annual income of the applicant ranges 
between Rs. 12,000 and Rs. 18,000. Under the scheme of providing 
subsidy and loan .for construction of houses to Scheduled Castes. 
Scheduled Tribes and other backward classes financial assistance 
upto Rs. 2,500 is given of which 75 per cent is subsidy and 25 per 
cent is interest free loan recoverable in 15 annual instalments. In 
addition to these three schemes, there are two other schemes namely 
Industrial Workers Housing Sche~ for providing houses to Indus-
trial workers and also for providing houses to the Police Force. 

The Committee are concerned ·to note that no regular survey has 
been carried out to identify the houseless Scheduled Castes/Scheduled 
Tribes in the Union Tmitory. However, during the survey conducted 
under Integrated Rural Development Programme it was revealed that 
there were 85 houseless persons in the Union Territory. Out of those 85 
persons the Administration has already allotted house sites to 45 
persons upto 1983. Thus there are only 40 Schedulled Caste/Sche-
duled Tribe families, who are in need of houses or house sira. The 
Committee do not feel convinced that in the Union. Territory there 
are only 40 Scheduled Caste/Scheduled Tribe families who arc in 
need of houses or house-sites. The Committee recommend that a 
survey may be conducted in the Union Territory to find out the 
magnitude of the' problem 80 far as houSeless persons are concerned. 
The Committee also 'feel that in a small Union Territory like Dadrf17 
and Napr Haveli it should not be necessary to have a large number 
of housing schemes. The Committee, therefore, suggest that the 
Union Territory Administration may ~view as to which of the housing 
schemes are reaDy useful and the Schemes which are merely on paper 
may be scrapped. The Committee need hardly stress that the 
scheme for providing financial assistance to Scheduled Castes! 
Scheduled Tribes and other backward classes for the construction 
of their houses or renovation of their houses should receive the 
greatest importance. 

Reply 01 Govel'llmeat 

In order to assess the magnitude of the problem of houseless per-
sons in the Union Territory, Deputy Director. National Building Or-
ganisation, Ministry of Works and Housing, Regional Director. 
HUDCO. Ahmedabad find Officer Jncbarge National Building Organi-
sation, Regional Rural Housing Wing, Anand, Gujarat visited 
Dadra and Nagar Haveli recently at the inst&t1ce of the Ad-
ministration. During their visit they studied the types of house con-
struction, materials used in construction, specification.~ adopted. ac-
ceptability by the beneficiaries. affordability. etc. The recommenda-
tion of the Study Team is awaited It may be "tated that the benefit" 
of Middle Income Group Housing Scheme, Lower Income Group 
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Housing Scheme arc available to all persons belonging to any com-
munity. Moreover, there is separate scheme of providing subsidy and 
loan for a separate construction of house for Scheduled Castel 
Scheduled Tribes and backward class. As observed by the Committee 
the housing scheme designed for Scheduled Castes/Scheduled Tribes 
and other ba:kward class envisages 75 per cent subsidy and 25 per 
cent interest free loan recoverable in 15 annua~ instalments. There 
are separate schemes for the industrial workers and the Police Force. 
A", per the suggestions of the Committee, the above schemes were 
reviewed and it was found that it is necessary to continue these 
schemes to cover the requirements ai various sections of the society. 
The present schemes shall be recast on the basis of the recommenda-
tions of thte above mentioned study team on the housing scheme. 
The Administration will continue to give main thrust on providing 
maximum benefits to Scheduled Castes/Scheduled' Tribet under all 
tho schemes. As regards renovation of houses of Scheduled Castes/ 
Scheduled Tribes, it may be mentioned that during 1983-84 against 
the initial approved ouday of Rs. 1.5 lakhs an amount of Rs. 4.5 
lakhs was spent. Moreover, Rs. 100 lakhs have been proposed in 
the draft Seventh Plan to provide financial assistance to Scheduled 
Castes and Scheduled Tribes for renovation of their houses. It is 
proposed to cover 5000 families under the scbeme during the Seventh 
Plan. 

[Ministry of Home A1fatrs.,Q.M. No. 16015/19/83"'~) 
dated 22nd November, 1984). 

~n (81. No, ll--Para No. 3.49) 

Union Territory administration may also examine the feasibility 
of constructing low cost houses departmentally and thereaftef allot 
thcm to deserving Scheduled Castes and Scheduled Tribes ad recover 
the cost thereof in· easy instalments 

Reply of Government 

. Suitable sc~e haCl been proposed in the Sevepth Five Year 
PI$l for constructing low-cost-houses for Scheduled Caste/Scbedqled 
Tribe. To this effect an outlay of Rs. 4.55 laklls has been proposed 
during Seventh Plan period to cover 100 families. 

[Ministry of Home Aff14rs O.M. No. 16015/19/83-JD(B) 
dated 22nd November. 1984]. 
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Recommeadatioa (81. No. U-'ara No. 3.55) 

The Committee feel unhappy that in the small territory of Dada 
aad NJgarHaveli there are 21 villages which are still not connected 
with all-weather roads to the nearest town. As against the Sixth Plan 
larJet of 114.23 Kms. of road construction the actual road length 
constructed so far is 41.58 Kms. The Committ~ are concerned to 
BOte that during the year 1980-81 to 1982-83 against the approved 
CJUtlay of Rs 179.50 lakhs for construction of roads and bridges. 
actual expenditure was only of the order of Rs. 154.68 lakhs. The 
Committee are at a loss to understand why the funds have not been 
fulJy utilised for construction of roads. The Committee recommend 

.1hal topmost priority should be given to road construction work during 
the remaining period of Sixth Plan so that all the remaning villages 
aY'e connected by roads. 

Reply of Government 

Witb the sanction of additional infrastructure for road sector in 
tbe year 1982, road construction works bave received the desired 

.alfention. 

Against the total outlay of Rs. 300 lakhs of Sixth Plan, the De-
partment has already spent Rs. 28S lakhs and propose to spend 
Rs.. 345 lakhs by the end of Sixth Plan. Now only 13 villages are 
l'Cquired to be connected by road to the nearest town. Of 13 viUages, 

.... -viJhq~es <will" be cdmected during the initial years C1f the Seventh 
PJan period. To this effect nec;essary budget provisions has beea 
proposed in the Draft Seventh Plan period. 

All India Average of road length on area basis is 0.48 Km! 
Sq. KIn. Road -length in the Union Territory on area basis . is 

-8..50 Km./sq. Km. It is apparent that the road position in the Union 
Territpry is quite satisfactory 

(Ministry of Home Affatirs O.M. No. 16015/19/83-10(8) 
dated 22nd November, 1984]. 

·.eeo.amea ........ (81. No. 13-"" No. 3.61, 

The Committee note that the food for work programme was 
-launched sometime in 1977 throughou.t the country for the purpose 
." generating employment and for converting surplus manpower into 
productive capttal assets. Prom October, 1980 the food for wort 
programme has been re-shaped into National Rural Employment Pro-
anmme. This programme is now being operated on 30::'i0 sharing 
basis i.e. the C~tral Government and the State Government provide 
..., funds equally. 
tlW7 ~2. 1 
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Reply of Gove ...... t 

Food for work programme was not implemented in the Union 
Territory, as it was felt at that time that the employment opportunities 
generated by the implementation of Plan schemes through various 
Dopartments were enough to meet the employment need of the Terri-
tory. However. with the changed ~ployment position in the Union 
Territory, the scheme of National Rural Employment Progr8il1lme 
was undertaken by the Administration only in the year 1982 to create 
additional source of employment and for converting surplus man-
power into production capital assets in the proeess. 

[Ministry of Home AffflU's O.M. No. 16015/19/83-1D(B) 
. dated 22nd November, 1984]. 

RecommendatioD (SI. No. 14-Para No. 3.61) 

The Committee note that National JWral Employinent Programme· 
has been implemented in Oadea and Nagar Haveli during the last 
quarter of 1982-83 and against the allocation of Rs. 8 lakhs a meagre 
amount of Rs. 22,000/- only was spent. The Union Territory ad-
ministration has explained that they have been facing difficulties in 
implementing this programme because the prescribed daily wuges of 
Rs. 5.50 need upward revision. They have also stated that nece9-
sary formalities for enhancement of daily wages have alreldy been 
completed. The; Committee are not satisfied with this explanation that 
this programme could not be implemented in Oadra and Nagar 
Haveli because of the low daily wages as prescribed in the guidelines 
issu.ed by the Ministry. The Committee feel surprised thlat this prog-
ramme has been implemented in the Union Territory only in the last 
quarter of 1982-83 although ttw fact is that this programme is a con-
tinuation of the food for work programme which was started as 'iar 
back as in 1977. This only shows that neitht;r the Min~try of 
Home Affairs nor the Union Territory administration had made any 
serious aftempts to implement this programme which is one of national 
importd.1ce. The Committee recom~lend that Ministry of Home 
Affairs should go into this matter in 4epth and ensure that National 
Rural Employment Programme is imPlemented in the Union Territory 
in letter and spirit. 

Reply of Goftl'blellt 

Pursuant to the recorrunendation of the MU'istry. the Administr .... 
tion has made sincere attempts to implement National Rural Employ-
ment Programme in right spirit. Ministry of Rural Development and 
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social Welfare have since then approved creation of necessary infras-
tructure to enable the Administration to facilitate pianning and exe-
cution at various schemes under National Rural Employment Prog-
ramme. As a resu,lt, during 1983-84, 78,000 mafdays were genera-
ted against the target of SO,OOO mandays. During 1984-85, employ-
ment to the extent of 51,OOO,mandays (as on 15.9.1984) has aJre-ady 
been generated against the tar~t of 50,000 fixed by the Ministry. 

[Ministry of Home Affa1irs O.M. No. 16015/19/83-1D(B) 
. dated 22nd November, 1984]. 

ReeoJJUDelldation (81. No. IS-Para No.3. 70) 

The Committee note that in order to provide incentives to Schec,1uled 
Caste/Scheduled Tribe entrereneurs the Union Territory Administrtf-
tion has undertaken the construction of Industrial sheds in Dadra and 
Nagar HaveU which are rese~ved for al10tment to thom. The Commit-
tee recommend that more allotment of industrial sheds to Scheduled 
Caste/Scheduled Tribe people s-hould not he considered us sufficient 
for setting up of small scale industries. The Scheduled Caste/Sche-
duled Tribe entrepreneurs should be provided financial assistance in 
the shlape of loans and subsidy under various schemes in operation in 
the industry sector. The industries Department should assess the viabi-
lity, of each project and render all possible assistance to the entreprl)-
neurs hi the shape of givin!! techn:ical know-how. sUI'flly of improved 
tools and technology. The Committe.e need hardly stress that the mar-
keting arrangements for the sale of finished products should also re-
ceive due attention of the Union Territory administration so that the 
small ~cale industrial units become profitable. 

Reply of Govemment 

Pursuant to th~ recommendation of the Committee, prof'Ol'led 
scheme under draft ·Seventh Five Year Plan envisages .1otment f:I. 
Industrial sheds on rent or lease or sale to the Scheduled Cutes/Sche-
duled Tribes entrepreneurs at a nominal rate. It is proposed to c0ns-
truct 50 industrial sheds for allotment to Scheduled Castes/Schedu'ed 
Tribes entrepreneurs. Moreover, Scheduled Castes/Scheduled Tribes 
entreprene\Us are entitled for loan with! subsidy portion. The subsidy 
io; provided as per the scheme of Development Commissioner Small 
Scale Industries, Government 01 India. During the Seventh Five 
Year Plan, the Department has further proposed for establishment of 
Production-c~ Training Centre for Scheduled Castes/Scheduled 
Tribes entrepre'lleU1'S. Recently. Small Industries Service Institute is 
established in the Territory to strengthen the hands of Industrial Train-
ing Institute and District Industries Centre in imparting necessary 
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technical know-hbw to the Scheduled Castes/Scheduled 'Tribes entre-
preneurs. 

Emporium has been established at Silvassa for display and sale of 
local products manufactured in the Territory. Wide publicity for the 
products which are being manufactured by local Scheduleld Caste!;! 
$cheduled Tribes is given through the Emporium. The possibility of 
having marketing arrangement through suitable Agencies in neighbour-
ing State of Gujarat as done in case of minor forest products, is being 
explored. Further more, the Administration has contacted organisa-
tion like Madhya Pradesh Hastashilp Vikas Nigam Limited, Bhopal to 
provide necessary guidance with regards to development of Rural Arts 
and "'-ifacts and iff; marketing to supplement tribals' income in the 
Union Territory. 

[Ministry of Home Aff~rs O.M. No. 16015/19/83-ID(B) 
dated 22nd November, 1984). 

Recommendation (51. No. 17-P.~ No. 3.83) 

The Committe.e note that in the Union Territory of Dadra and 
Nagar Haveti there are three Labour Cooperative Secieties and also a 
large number of Cooperative Credit Societies functioning for the pur-
pose <1f providing credit to the people. The Committee were informed 
thal a large number of Cooperative Societies are incurring losses The 
main reason fde these losses is stated to be a widespread illiteracy 
.-nong the members, who are occasionally exploited by vested inte-
rests. The Committee recommend that the functioning of all the6e 
societies should be reviewed and remedial steps should be taken to 
make them economically viable,. The Committee suggest that the ex-
isting rates of managerial subsidy should be raised to attract better 
qualified persons tt'. IlCt as Managers of these cooperatives. The 
Committee ,also feel that for a small Union Territory like Dadra and 
Nagar Haveli the number of Cooperative Credit Institutions seems to 
be verr large. This m~tter should be examined in depth so that the 
funds mttie avai'lable in the shape Of managerial subsidy are properly 
utiUSed. . . 

Reply of Goverament 

As per the recommendation of the C~mittee. th~ function ins d 
tbe Societies hive been reviewed ;ind neces~ steps haye l)eeo. 
tilken to make the existing Societies economically vi~b1e. Accordingly, 
8 . cfedit Co-operative Societies have be:en converted into large~size 
Agricultural Multi-purpose Societies. The large-size Agricultural 
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Multi-purpose ~ieties are presc;n!ly en.g~g~d in marketing of agricul-
ture produce, mmor forest produce and are also entrusted with th. 
work of distribution of fertilizer to cultivators. 

~ per the suggestion of the Committee a prdPosat'to enhance the 
rate of managerial subsidy to cooperative has been included in the draft 
Seventh Five Year Plan. Proposed revised rates of the managerial sub-
sidy to be paid to the Societies are as under: 

1. For un-trained Secretary Rs. 250/-p.tn. 

2. For Secretary having Lower Diploma 
Cestificate 

3. For Secretary having Higher Diplomfl 
Certificate 

Rs. 325/- p.m. 

Rs. 425/- p.m. 

The scheme shpJl be implemented immediately on its approval by 
the Planning Commission. The eligibility criteria for providng mana-
pial subsidy to the Cooperative Credit institutions are being frame4 
with a view to restrict the number of cooperative credit institutions as 
per the suggestion of the Committee. 

[Ministry of Home Aff~rs O.M. No. 16015/19/8~-I~) 
dated 22nd November. 1984]. 

RecollUllelldation (SI. No. 11-Para No. 4.18) 

The Committee note that in Dadra and Nagar Havelli tfte percen-
tage CJl literacy as per 1981 census is 26.70 for the entire population 
while for Scheduled Castes it i9 51 .20 and for Scheduled Tribes it is 
16.86. Thus, in spite of the fact that the majority of the people in the 
Ullion Territory are Scheduled Tribe their literacy rate is lower tha. 
that of the Scheduled Castes a.~ well 88 the Ii~racy rate of the. entire 
population. 

'The Conimittee furt:her note that in order to improve the educa-
tional standard of the people several schemes are in open-Ilion in 
addition to the free educational facilities provided upto the 
Higher Secondary level. The Committee are concerned to note that in 
the age group of 5 to 9 R~.3 per cent children are attending the 
schools. But in the age group of 10 to 14 the percentage is only 19.~ 
and in the age group of 14 to 18 the percentage Is stiD lOwer i.e. 17.3 
The Com.m.ittee feel that ttie Union Territory AdminiStration win have 
to study the problem in depth and tate some iluitabte me.ruteo: to 
check the drop out rate and to improve the standard of literacy in. the 
UniGD Territory. The C(jfOJtlittee suggeSt. that, s~e r~i4len~"t ~s\hr~~R 
Schook should be opened where tbe tribal chnaren can resicfe ~ re-
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cieve eclucation. In addition to that, the quality of eclucation most 
be improved by having qualified teacbers both in the primary, middle 
and highlhigher secondary schools. The Committee feel surprised that 
out of 34 middle schools in the territory 19 Schools bave educational. 
facility only upto the Seventh Standard while 15 schools have educa- • 
tional facility only upto the Sixth Standard. . The Committee recom-
mend that th~ schools should be upgraded upto the 8th StaQd.ard io. 
view of the fact that there are only Five High Schools and two Higher 
Secondary Schools in the Union Territory. 

Reply of Govel'lUDe~t 

The problem of increased rate of drop out in hi~ age-group 
is studied in-dleptb as per the recommendations of the Committee. 'The 
reasons are same which are commonly noticed in a tribal area. In 
order to improve the position, as per the recommendation of the Com-
m,ittee, the Administration bas proposed for establishment of four 
Ashramshalas during the Se,venth Five Year Plan. Keeping in view 
the increased rate of drop out amongst tribal girls, the Administration 
bas drafted the Centrally sponsored Scheme of construction of hostel 
for girls belonging to Scheduled Tribes community and the same is 
being sent to the Ministry for approval. F:urther more, incentive 
provided to parents for better attendance of the wards at a rate of 
Rs. 201- per annum has now been enhanced as under: 

1. For Dnd to IVth Std. 
(Minimum attendance 70 per cent) 

2. From Vth to VlIth Std. 
(Minimum attendance 90 per cent) 

Rs. 35/- p.m. for 
girls and 

Rs. 251- p.m. for 
boys 

Rs. 20/- p.m. 
per student. 

In order to imProve the quality of education, a model School bav-
ing education facilities from IVth Std. to XUthl Std. with hostel faci-
lities and establishment of a Teachers Training Institute have been 
proposed during Seventh Plan. Moreover, Refresher Courses are also 
proposed for the benefit of teachers during Seventh Plan. 

Furthermore, facility of holding coaching classes for Scheduled 
Castes/Scheduled Tn'bes students who have failed in Secondary School 
Certificate and Higher Secondary School Certificate Board Examina-
tion has been proposed during VlIth plan. 

In the Union Territory, the categorisation of Schools in Primary 
and Middle· is dono on Guja1'at pattern and not on the pattern approv- . 
cd by the Goverrm:tent of Tndia 3!> the educational in!>titutions in the 
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Union Territory are affiliated with abe GujarrA Board. According to 
Gujarat pattern 1st Std. to IVth Std. is categorised as Primary and Vth 
to VlIth Std. is categorised as Middle. Proposal to convert 15 Primary 
Schools into Middle have been made in the Seventh Five Year Plan. 

[Ministry ,of ,Home Affw-s O.M. No. 1601S/19/83-ID(B) 
dated 22nd November, 1984]. 

Recoauaendatioa (SI. No. 19-'" No. 4.19) 

The representative of the Ministry of Home Affairs has assured the 
Committee during evidence that the post of the Assistant Director at 
Educal' On would be filled up within a period of three months. Tbe 
Committee would like to be informed if this post bias since been fiUed 
up. 

Reply of GoftmmeDt 

The post of Asstt. Director of Education has since been filled up 
by an Officer on deputation from the neighbouring State of Gujarat. 

[Ministry of Home Affdrs O.M. No. 1601S/19/83-ID(B) 
dated 22nd November, 1984]. 

RecollUDelldatioa (SL No. 19-Para No. 4.20) 

The Committee note thlat there is one Industrial Training Institute 
in the Union Territory where training is imparted in various tradejJ. 
In this Training Institute, out of 148 trainees, there are only 15 who 
belong to Scheduled Castes and 23 who belong to Scheduled Tribes. 
In view of thIe fact that the tribals are in great majority in the Union 
Territory, it is surprising that there are only 23 Scheduled Tribes, who 
are, receiving training in the Industrial Training In.~titute. The Com-
mittee would like the Union Territory Administration to provide som~ 
incentives to the tribal youth to got training in the various trades in 
this in.~titute. The Committee feel that after completion of training. 
gov~'rnment should try to provide employment to the trained person-
nel. Unless this is done, the Scheduled Castes and Schedule Tribes 
would feel no attraction to join the Industrial Training InstibJte for 
getting vocational training. 

Though 90 pee cent of the seats are re.'lCrved for Scheduled Tribe.<. 
students for admiSsion into Industrial Training Institute. the, r~ 
from Scheduled Tribes students for admission is ,very poor as observed 
by the Crmmitteo. In order to improve the admission position, ~ 
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Administration has proposed the enhancement. of stipend amount f~OIR. 
R.i. lO()l- to 'Rs. 3001- per month for Scheduled Castes!Schioduled 
Tribes student in the: draft Seventh Five Year Plan. Furthcllllore.,.. 
keeping in view the poor financial condition wh kit come in the way 
of tribal students to pursue vocations training, additional incentives by 
way of free lodge ffl1d boarding in the hostel arc also proposed in the 
draft Seventh Plan. As regards employment to the trained personnel. 
it may be mentioned that on account of rapid industrial growth ill 
and ~round the. Union Territory, ample employment opportunities exio;f 
for trained personnel in almost all the Trades. Moreover, the District 
Industries Centre of the Aldministration also assist trained pe!:>onncl 
passed out of the Industrial Training Institute in gettit:lg employment 
in industrial Units in the Territory. As a policy matter, the traincll 
personnol from local Industrial Training Institute are' preferred for 
jobs under the Administration. 

rMinistry of Home Affairs O.M. No. 16015/ 19/~3'ID(B) dated • 22t1d November. J 984.1 
Recommeadation (SI. No. 10-Para No. 4.18) 

The Committee note that the target prescribed in the Minimum 
Needs Programme for having one sub-centre ~or a poplilal ion 0( 
3,000 and one Primlfry Health Centre for a popu1ation' of 20,000 ...-
yet to be achieved. 

The Committee also note that under the head "Public Health and 
Sanitation" during the years 198~81 to 1982·83 against the tOlal 
approved outlay of Rs. 39.85 lakhs, the actual expenditure was of the 
ordor of Rs. 28.71 lakhs. 

The Committee feel surprised that the allocatted funds in healda. 
sector have not been fully utilised so as to achieve the targe. of set-
ting up more primary Health Centres and Sub-Centres in Dadar and 
Nagar Haveli as prescribed under the Minimum Needs Programme. 

The Committee recomllJend that earnest efforts should be made 
to achieve the targets of setting up Primary Heflth Centres and SafJ-
Cau. by utilising the im-spent money of previous years as well &'I 
by matinl optimum use of the funds now releao;ed ~or the remain. 
period of the Sixth Plan. 

RIIpIy of GOftIII .... 
In initial years of the Sixth Plan, the schemes envisaged could not 

be . implemented properly due. to absence of lIdequate iafrastru~ 
auch as Don-availability of tr"ned staff, delay in grant of tecfm,icII 
*A'roval of the scheme,; from the Ministry of Hea1th and . Family WfIr 

10 
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fldle, inability of Public Works Department to complete construction 
of functipnal and residential buildings in time. Public Works Depart-
ment was unable to cope up with the construction work load 'jor want 
of adequate technical and administrative hands "'" explained earlier. 
Moreover. a numbe ral para medical posts remained vacant and in 
spite of repe.,ed efforts by advertisement in papers. Rojgar Samacbar I 
Employment News, these posts could not be filled_ It may be men-
tioned here that the Medicul Department faced acute problem on ac-
count of large number of resignations of medical and para-ml:.;;~al 

staff, mllinly due to lower pay scales prescribed in the Territory and 
difficult conditions of service, being a tribal and, backward area. 
Moreover, a number cy{ specialists posts remained vacant and the 
Ministry ot Health and Family Welfare could not fill these .posts in 
time. However, in recent year, necessary stePs were taken to im-
prove the position. As a result, the expenditure position has improvell 
considerably and as on 31 st August, 1984 Rs. 52.66 la~hs have al-
ready been spent against the outlay of Rs. 6S hlkhs of Sixth Pilln. The 
Administration is confident of spending entire allocation of Sixth 
Plan by the end of 1984-85. 

To meet the prescribed target under Minimum Needs Programme. 
the upgradation of three Dispensaries into Primary Health Centrell 
and establishment of 15 new Sub-Centres have been envisaged in the 
Draft Seventh Plan. By the eud of Seventh Plan, the Territory wiiJ 
have 6 Primary Health Centres, 3 Rural Dispensaries, one MClbile 
Dispensary and 35 Sub-Centres fulfilling the norms of populati('11 
coverage enVisaged under the Mln'im'um Needs Programme. 

[Ministry of Home A1f .. irs O.M. No. 160]5119!83-10(8, 
dated 22nd November, 19K'41· 



CHAPTER m 
RECOMMENDA TIONS/OBSERVA TIONS WHICH THE COM-
MI'ITEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

GOVERNMENT REPLIES 

ReeommeDdadon (81. No.4-Para No. 3.16) 

The Committee note that the prevailing land l!lws contain suffi-
cient provisions for restricting or prohibiting the transfer of tribal land 
to the non-tribds. The Committee find it difficult to believe that there 
is not a single cllSe in Dadra and Nagar Haveli where tribal land has 
been transferred to the non-tribals. The Committee have found that 
the problem Of. alienation of tribal land to non-tribals is quite acute 
in some other tribal areas. The Committee, therefore. suggest that the 
Union Territory Administrlltion ·should go into this matter in depth 
and see if there are cases of alienation of tribal land to non-tribal" and 
whether there is need to amend the existing laws in this regard to plug 
any loopholes. 

Reply of Got-eI'IUIIeIIt 

Pursuant to the suggestion made by the Committee, the Adminill-
tration proposes to study the problem of land alienation and indebted-
ness amongst tribals in the Union Territory through Trib&t Research 
and Training Institute. Gujarat Vidyapith. Ahmedabad, which as 
requisite expertise in the field. It is learnt that the Ministry of Home 
Affairs has recently sanctioned r& amount of Rs. 35.000 to the Institute 
to carry out the study. In view of this, necessary action to plug the 
loopholes in existing ActfRules shall be taken in light of the findings 
cYf the Study Team of the Institute. 

[Ministry of Home Affairs O.M. No. 16015119183-ID(B) 
dated 22nd Nov., 1984) 

COllUDeD. of the COIIUDittee 

The Committee would like to be apprised of the details of the 
Study carried out by Tribal Reseatch and Training Institute, Gujarat 
Vidyapith, Ahmedabad regarding the problem of land alienation 
amongst tribals and action taken by the Union Territory Administra-
tion to stop the &tienation of tribal land to non-tribals. 

20 
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The Committee would also tike to be informed regarding the 
quantum of alienated agricultUraJ. tribal land which hr:li been converted 
into non-agricultural land year-wise till date~ 

R.eeoDuMIIdatid (81. No. '-Para 3.38) 

The Committee also recommend that the Union Territory Adminis-
tr.aion may examine the feasibility of providing loans to Scheduled 
cates an4 Scheduled Tribes for purpose of agri~u1tut'al land which is 
a permanent asset and is not perishable like poultry, cows, buffaloes 
and bullocks etc. for which loan and subsidy are JruiJe available, under 
various schemes. The Committee feel that if the land is made available 
to Schedled Castes and Scheduled Tribes it w~ll not only provide them 
with permanent inCome but it will also ensure tluiIt the loans advanced 
by the Government are in the nature of a safe investment. 

Reply of Government 

Under the existing provisions, the landless persons are allotted land 
on payment of occupancy price iIi 12 equal instalments. The occu-
pancy price payable is interest free amount. The 5 years moratorium 
on payment is out from the date of grant of occupancy. Under the 
provision, 1762 Scheduled Tribes persons and 13 Scheduled Castes 
persons have been covered so far. Keeping in view the recommenda-
tion of the Committee, the Rural Development Agency implementing 
Integrated Rural Development Programme has included budget provi-
sion to the extent of Rs t lac per annum for purchase of land during 
Seventh Five Year Plan. for the said putpose. During the evidence 
before the Committee, it was learnt that the Uttar Pradesh Government 
is implementing such scheme. Therefore. the Rural Development 
Agency. Dadt'a and Nagar HaveH hals approached the Chief Secretary, 
Uttar Pradesh Government to obtain details of the scheme. 

[Ministry of Home Affairs O.M. No. 16015 jl9183-ID(B) 
dated 22nd Nov., J9fMl 

Commellts of the Committee 

The Committee may h<? informed of the progress regarding imple-
mentation of the scheme for grant Of loan/subsidy to Scheduled 
Clitites/Scheduled Tribes for purchasing agricultural land. 

The Committee feel that the amount of Rs. 1 lakh ear-marked for. 
purchase of land during Seventh FiVe Year Plan is too meagre a~d. 
recommend that it shoulld be increased to R!II. 10 lakhs. 
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Recommendation (81. No. 16, Para No. 3.71) 

The Committee feel surprised that during the period 1980-81 to 
1982-83 against the approved outlay of, Rs. 43 lakhs for village and 
.mall Industries the actual e,xpenditure was orily its. 25.73 lakhs. 
On the one hand, the funds are not fully utilised and on the other 
Dadra and Nagar Haveli is being declared as 'No Industries District' 
50 that it becomes eligible. for all faciiities provided for setting up 
industries. The Committee desire that Union Territory Administra-
tion should pay special attention to the development of industries and 
the allocated funds should be utilised fully. 

Reply of Govemment 

As stated earlier, the shortfall in expenditure was mainly on 
account of absence of adequate infrastructure for undertaking the con-
struction work. During the period 1980-81 of Rs. 9 lakhs total 
approved outlay, Rs. 7 lakhs Public Works Degartment could spend 
only Rs. 0.90 lakh. Similarly, during the year 198 t -82, of ,Rs. 9 
Jakhs ,approved outlay, the expenditure was Rs. 6.48 1akhs. The 
shortfall was due to the fact that no loans were granted to the small 
scale units in view of the directive received from tlie Government of 
India. As per the guidelines of Government of Indiu, Industries 
Department should not advance loan to the Industrial units in the 
areas where banks are providing fimlnces. Accordingly, the scheme 
of providing loan to the small scale units was discontinued thereafter. 
During the period 1982-83. of Rs. 25 lakl" approved outlay, the 
expenditure was to the extent ofRs. 16.61 lakhs. Rs. 23 lakhs 
were set apart for the development industrial Estate. Of. 23 lakh!! 
Public Works Department could spend only Rs. 14 . 89 lakhs. As 
clarified earlier. Public Works Department was riot fully equipped 
administratively and technically to cope up with the construction pro-
gramme envisaged during Sixth Plan. Now the Public Works 
Department has been strengthened and the situation has improved. 

[Ministry of Home Affairs O.M. No. t6015/19/83-ID(B) 
dated 22nd. Nov. 1984.] 

Conunenfs of the CODIDIIttee 

The Committee may be apprised of the progress made in the 
development of industries in Dadra &: Nagar RivelL 

The Committee would also like to be informed in detail about 
~ expansion and strengthening of Public Works Department. 10 t1tat 
fiD4.'I allocated are utilised funy. 



ReeOlD.lDelldadon (81. No. 2l-Para No. 4.38) 

The Committee note that ~re are several volunt~ organisations 
working in Dadra .and Nagar Haveli which are engaged in social 
work or in educating the tribal chndren and to impart them training 
for their all round development. The Committee. during their 
numerous tours have received complaints that the grant-in-aid given 
,to the voluntary organisations are not properly utilised for the purpose 
for whicb it is meant. The Committee recommend that in order to 
ensure that the funds are properly utilised by the organisation to 
which they arc _released. Department of Social Welfare or Depart-
ment of Education should kcop a close watch on the functioning of 
the organisation concerned. 

Reply of GotemaIent 

The issue of complaints of mis-use of grant-in-aid bas ~ 
U1oroughly looked into bv the Administration. It may .be pointed 
out that not a single complaint has been received by the Administra-
tion with regaros to misuse of the fund. Neither any complaint has 
been ¥orwarded to the Administration for comments by an authority I 
org~nisation or individual. As far as Administration is" aware, tbe 
grant-in-aids i4re properly utIlised and accounted for. It wOuld be 
worthwhile to mention here that the grant-in-aid to vohi"n1ary orga-
nisation is provided at the rate of Rs. ] 2/-' per annum per girl 
student an(l Rs. 10/- per annum per boy student which is very 
meagre. 

[Ministry of Home Affairs O.M. No. 16015119183-10(8) 
dated 22nd Nov. 1984] 

Comments of .. COllllllittee 

The Committee would like to be informed about the number fA. 
Voluntary organisatioRs which are being provided grant-in-aid in 
Dadra " Nagar Haveli. The Committee desire that in" Vigilance 
Committee should be appointed to keep a close ~atch on tIie> activi-
ti~ of Voluntary organisations receiving Jl'ant-in-aid (" 

RecoaImeadadoa (81. No. 23-Para No. 5.6) 

The Committee note that out of 9 officers in Group 'A' there ill 
not a single -Scheduled CastelScheduled Tribe in Dadra and Nagar 
Haveli. I~ Group 'D' ~Iso, out of ~~ offi~rs, six belQQg to Scheduled 
Caste and 3 to Scheduled Tribe and their combined percentage i. 

19.3 03-SC, 6.S-ST>. In Group C. the combined percentage of 



Scheduled· Castes and Scheduled Tribes comes to 38. 3 against the 
preacribed percentage of 45. In Gro~ D, however, the combined. 
percentage of Scheduled Caste/Scheduled Tribe employees is 86.2 
wltich is due to the fact that the tribal popUlation is ashigh as 78.82 . 
per cent and Schedule Caste population is 1. 97 per cent ot the total 
population. 

The Coounittee recommend that Union Teni~ry Administration 
should try to improve the representation of Scheduled Castes/Sche-
duled Tribes in Group C, and bring it to the-1evel of 45 per cent by 
restoring to special recruitment and by refaxing the eligiblfity criteria. 

Reply of Govenimeat 

There are 15 posts in Group 'A'. Out of these, one post belongs 
to Indian Administrative Service cadre, one post belongs to Indian 
Forest SerVice Cadre and two posts belong to Centrll.tl Health Service 
Cadre. Remaining posts are filled on ·deputation by officers from 
neighbouring States. Therefore, it is apparent that the posts under 
Group 'A' are mos~ly outside the purview of local Adminic;tration 
as the selection I appointment is ml"fde either through Union Public 
Service Commission or on deputation. As regards repreSentation of 
Scheduled Castes/Scheduled Tribe!; in Group 'C', the combined per-
centage of Scheduled Ca!ltes and Scheduled Tribes cOl11e!l to 37.24 
percent. )t may be mentioned that their poor' representation in techni-
cal categories of posts particularly in Medical and Public Works 
Department has resulted in inability of the Administration to [;.fchieve 
percentage <Yf 45. However, to improve the representalion of Scheduled 
Castes/Scheduled Tribes in Group 'C', the Adminhnration has decided 
to give preference to local people. Since the issue of representation 
of Scheduled Castes/Scheduled Tribes in Industrial Training Institute 
and in Government service is closely linked with the other techniclA 
Institutions like Medical, Engineering etc., the seats are allotted in 
various Institutions for the Union Territory by the Government of India 
under which first preference is given to the Scheduled Castes and 
Scheduled Tribes candidates. 

, Furtherrno{"e, in qualifying examinations conducted by the Admi· 
nistration for recruitment to the various categories of Group 'C. and 
'D' posts a low qualifying marks is prescribed for Scheduled Caste~/ 
Scheduled Tribes candidates. Eligibility criteria in case of Sche-
duled Castes and Scheduled Tribes candidates are also relaxed to 
the extent found pr~cticable. 

[Ministry of Home Affairs O.M. No. t6otSlt9183-ID(B) 
dated 22nd Nov. 1984.] 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY THE COMMITIEE AND WHICH REQUIRE 
REITERATION 

Recommeaclation(Sl. No. I-para No~ 1.8) 

The Committee note. that for the Union Territory C1l Dadra and 
Nagar Haveli the outlay for the Sixth Five Year Plan is 2,309 lakhs. 
The Committee aTe distressed to note that during 1980-81 agdinst the 
outlay (1( Rs. 460.80 lakh!; the expenditure was Rs. 403.05 lakhs. 
During 1981-82 the approved outlay w,as Rs. 613 lakhs and against 
that the eXJlCnidture was R!;. 575.29 lakhs. Similarly during 1982-83 
against the approved outlay of Rs. 679 lakhs the expenditure was 
Rs. 636.49 lakhs. The examination of Ute sector-wise allocation dur 
ing 1980-81 revelils that in the agriculture and ililicd services sector 
the approved outlay was Rs. 92.50 lakhs while the expenditure was 
only Rs. 58.93 lakhs. The Committee (eel surprised that on the one 
hand it is stated that the main occupation of the people in this territory 
is agriculture. collection of forest products and labour and Jceeping in 
view the occupational pattern of people in this territory. the main em-
phasis during the Sixth Five Year Plan h~. been on development of 
-agriculture, forests etc. but on the otheT hand, it seems that emphasis 
on agriCUlture during the Sixth Five Year Plan is on paper orily because 
the expenditure figures do not show that any special efforts h~ve been 
made for the development of agriculture. 

When the question regarding shortfalls in expenditure was raised 
during evidence. the representative of the Ministry m Home Affairs 
mentioned several reasons, namely that the territory becrlme a part of 
India only in 1961; the staff is not adequate and the shortfalls were 
mlinly on the capital side because of the inabilty or contractors to 
accept the tenders. The Comm,ttee do not consider such reasons Iii 
vaJid because more than 20 years have passed since this territory became 
" part of India and there was enough time to devjse schemes for the 
speedy development of this area. The Committee also feels that the 
shortage of staff is being mentioned to explain the shortfalls 1ft expen-
dituro; but the fact is that adequate attention has not been given by 



Government for the systematic development of this territory. The' fa:l 
that'in respect of Plan Schemes the money does not lapse is not a satis' 
factory explanation for the shortfall in expenditure. If year after year 
the allocated funds lilre not utilised, the Planning Commission is likely 
to get an impression that the funds are actually not needed for the 
devcl10pment of the Union Territory to the extent these w~~!! allocated 
initidly. The Committee, therefore. recommend that a senior officer 
should go into the question as to why there has been consistent short-
fall in expenditure during the first three yelilrs of the Sixth Plan and 
suggest suitable remedial measures so that allocated funds are utilised 
fully for the development of the Tribal People, who constitute 78.8r"" 
of the total population as per J 981 census, in this Union Territory. 

Reply of Government 

As per the recommendations of the Committee. the reasons for 
shortfall in expenditure during the first 3 ye&.ts of the Sixth Plan have 
since becn'looked into thoroughly. 

These are: 

(l) Procedural delay in creating posts proposed under Sixth. 
Five Year Plan. 

(2~ !nadeAuate infrastructure botb administrative and execu-
tive to undert~ke construction works necessary for smooth 
implementation of the scheme. 

(3) Absence at monitoring agency at Administration level to 
oversee expenditure trend vis-a-vis financial outtlays in 
respect of various sectors. 

To overcome the above bottlenecks in meeting the financial targets, 
following remedial measures have been tfJken: 

(1) The Departments have been instruct~d to submit necessary 
proposal for creation of posts to the competent authority 
With full justificatiolls weU in advance to avoiQ ~ela.y. III 
case of unavoidable ~el.iIly stop-gap arrang~gtent is made 
to obvjat~ d~lay in implementlltion of scheme as far • 
practicable. 

(2) A new Division at Public Works Department has sin~e 
been created to cope with the increased construction 'wort-
load. Further strengthening of Public Works Department 
is proposed during Seventh Five Year Plan, whereiD crea-
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. tion of.7 Divisions and one circle is envisaged. In order 
to facilitate Forest -Department to undertake construction 

. works of their own, the Dadra and Nagar HaveIi Forest 
Civil works Rules, 1984 have been 'framed and ~re' 1'IOW 
being operated. 

(3) The trend of expenditure in respect of each and every sector 
is monitored and reviewed every month by the Collector 
aDd concerted efforts are made to remove bottlenecks, if 
any. 

As a result, the expenditure position has improved since the obser-
vation was m&Ue by the Committee. ·As on 31-8-1984, an amount of 
Rs. 2504 lacs is spent against the approved outlay of Rs. 2309 lacs for 
the Sixth Five Year Plan. In Agriculture arid allied sectors, as on 
31-8-1984 an amount of Rs. 499.20 Ihl.::s is spent against the approved 
out'lay of Rs. 439.00 I~cs for ·the Sixth Plan. 

[Ministry of Home Affairs O.M. No. 16015119183-10(B) 
. dated 22nd Nov., 1994] 

Comlllents of die Co .... ittee 

Please see Chapter I. para 1.4. 

RecoIlUlleDdation (SI. No.3-para No. 2.21) 
The Committee note that Bombay Money Lending' Act, 1947 has 

been extended to the Union Territory of DfJjraand Nagar' Haveli with 
effect '[rom 1-6-1968 and no licences h(..lVe been issued for money lend-
ing business. The Committee are glad to be in-Ionned that as a result 
of the effective implementation of various schemes by the Administra-
tion the noed to borrow money from non-formal credit agencies is on 
the decline. Most of the states have enacted legislation like Debt Relief 
Act to wash out the, old debts of people beloa!ing to weaker sections. 
The Committee recommend that similar :legislation should be made 
applicable to the Union Territory to payoff the outstanding debts of 
tribals in Dadr~ and Nagar Haveli. 

Reply of Gov_t 

The Union Territory Relief of Agriculture Indebtedness Regulation, 
1977 was extended to the Union Territory of Dadra and Nagar Haveli 

, in the year 1978. The Dadra and NagE.:'r Haveli Relief of Agriculture 
Indebtedness Rules 1978 have also been framed and notified in the 
year 1978. Pursuant to the various provisions of the Act and Rules 
made thereunder is being given amongst we~.{er section so as to enable 
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the tribals to enjoy the benefits and relief granted to thom under tho 
Act/Rules. A number of tribal persons defaulted in repaying the debt 
CIt Cooperative sOcieties on account of failure of crops and circum-
stances beyond their control. An amou~t of Rs. 3.51 IShs was sanc-
tioned to 11 primary Agricultural Credit Cooperative Societies on behalf 
of 1779 tribal persons under the scheme of redemption of frozen debts 
to make them eligible for fresh loans. 

[Ministry of Home Affairs O.M. No. 16015119183-ID(B) 
dated 2200 Nov., 1984] 

Caauaeats of the Co_ittee 

Please see Chapter I, para ~. 7. 

aeeo .............. (51. No. 11-..... No. 4.19) 

The Committee also 'leel that one mobile dispelliary is not adequate 
to cater to the needs of the tribal people livin, in tcmote areas. As 
such, the Committee recommend that the desirability of having two 
more mobile dispensaries in the Union Territory mlly be considered. 

Reply of Gove ....... t 

The recommendations of the Committee was reviewed in light of 
the situation prevuling in the Union Territory. It is found that mobility 
of the Medical Officer attached to the Dispensary will be proved ~ 
effective than the Mobile Dispensary. It is, therefore, proposed to pr0-
vide vehicle to each Dispensary so that the Medical Officers can take 
tour in their respective area for domiciliary treatment and for transport 
of patients to referal hospital 

[Ministry of Home Affairs O.M. No. 16015119183-IO(B) 
dated 22nd Nov., 1984] 

C_ •• ta of die C .......... 

Please see Chapter I, para 1.10. 

NEW DELHI; 
July 25, 1985 
Siiivtwl 3, 1907 ,(oSaka) 

K. D. SULTANPURI, 
ChalrmtJII 

Committee on the Welfare 01 
Scheduled Castes and 

Schedoueld TribeJ 
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APPENDIX 

A 1. ') lis V"- .4clil.' rllt_ 6.1 Gnmntn' ./Ai. mo .... ,.i .. r BllllJW ill thl fift~ 
firs, R'~MI .(S,"II/A fAk S.M. ) of ". Coa"';".,. 

(Viii, Pa~a .. of Introo1lction) 

'r .1 a1 numb'r of R"comm ·nd:lIion8 . 

U. R~NI":Jl~nd Ilion, w:t.ich hav' be~!l I\ccepLe'd by G'W;l'nrl"nt (Viti, 
R.'Icomm 'ndlltion~ SI. N .... II. 5. 6,7, 8, 10,11. Ill. 13,14.15. I,. IR. 
191t1W) : 

N'unbrr 

P,'reentage to to>t.l 

ltl. R~cClm .. .,ndati')n. w;.ich tht' Cmnmitlc(' do nOI lk'Iil'f' 10 pIltiUf' in v:, w of 
Gw"rnna.,nt. I'\.plil!l (Vid, R'c"lnmfmlllltiolll SI. Nor. ..... 9. lfi. lUI It ~!)) : 

Numb r • • • 
P.· .. cl'nt.ge to tolal 

IV. !tec)mllt"ndation. in r~lp~et ofw!lic!J r;-p1i~. of GOVlI'lIf'1' lit hu"t' nOl 1"'01 
.ICC p':Nt ,!'I I w ,ie'l r.:q Ii,"!' l'l:ilt'raljon (VidlR"('oMrl nd.!ium:SI.N(II; 
1,3. III) : . 

~.. I 

Ilj 

5 
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